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Sri . Suraj Deo Prasad R Vrs. Union of India & Cms.“

xShfi~M.L.Paswan,‘Registrar Incharge
' The application is in order.
:Ief this case be pdt up before the Hon'ble
. -t ' _
( M,L,Paswan )
Registrar I/c

Bench on 6.5.96.

»

- Counsel for the applicant ¢ Shri M.P. Dixit,

"Put up tomorrou for hearing on admission.

e
, (N.K: Verma)
‘ Meber .(A)

*

ot

: Cédnsel for the égglicant 3 Mr. PLP.D&xit.
In'faét; the coﬁtgmt’has nbt been established |
as stated through Annexure-C/2. Mr. NLE%Dixit, learned
. counsel for the petitioner is directed €0 remind thé
officer concerned by his name éo that he take{due
note of the order of the Tribunal. If, no aCthﬂ

is reported within & month further proceedings in

this matter c@n be undertaken by the applicant. Let

aAcopy of this order be giVen_to the learned counsel

for the petitioner.’ List on 2.7.1996.

ik,

( N.K. Verma )
' Member (A)
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Shri N P. Bixxt, the learned caunsel For the

petltlonar prays Far thiee ueeks tlme. Tlme is Qranted.
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6./ 22.8.96. Shri S.N. Tiwary, the] learned proxy counsel for

" $hri M.p. Cixit, the leaffied counsel for the

. Y- L R - .

applicént.vi““ﬂ;: ‘_
aor 'shri Tiudry $tatés-that-Shri M.P. Dixit, the learned

’J YT “Zounsel-for -the applicant’is out of statlon. He ’ tharefore,

¥y

- prys for adjournment of thev CCPA.% also brounht to my :

~

notlce that notlces in this- reoard have not been served

oo A on_tﬁe.respondénts s6 far. The béj%éggg;t% ln the CCPjQ T

1 Ceepe
' “shall ensure that they/receivéithe notice and file reply

therato on or’before the next’ date of hearlng. List this

LR

- case on 9.9.96 for contempt hearlnq.
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7/9.9.96 - °© : | (Counsel .for the applicant ..Mr. M P.Dixit

-« =l% . LiCounsel. forsthe respondents ..Mr. G. Bose
-1 o o
.o oo et Learnedicounsel for -the opposite party

prays for time to‘éeek necessary instructlons
from the department regarding.compliance of the
order of  this Court. List on .11.10.96 for -

%~ &f + hearing on contempt matter,

-

\l;’d\’\ \1 W L 'ﬂ._iﬁit.*Auchy of this order. be served on bot
ﬁyigigﬁﬁg?ggiéy | the parties. : . . ..
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(*K.D.saha ) =% > . "¢ . ( y.N.Mehrotr
- ( . _ N, a)
SKS o p Member (A) R R Vice-Chairman




8/11.10, 1996

[

MPS,

wd

‘,applicant and Shi Gautam Bose, learned counsel

for the reSpondents. 'mis CCPA has been filed
.8lleging. npn;ggqp;iét;ce;pfighe order of this Tribunc
.orderg’ of .the Tribunal,- ppe.zR.espgﬂejent No. 2 wa&s to \
., dispose of:the .representation of . the applicent

, contamed at Annexures5, dated 14 1, 1995)addressed to

- (a))add_l_:gsseg to the Chief Works Meindger dated 10C. 4,19

of_the-erder, From the show-c3use filed on behalf of

Counsel for, the applicant : Mc.MP, Dixit'
Counsel for the respondents ¢ Mr.Gautam Bose

Heard Shri M.P Dixit, counsel for the

., -
- - -b .o .

L]

"tfl'

passed on 22.1,1996,in,9Q. A.=39/96., §o far @;/the ‘

and :
the Chief. Engineer. Survey. 8nd Construction.LAnnexure-—Z*\

within @ period of,six weeks after .giving personal

hearing to the applicent, from-the~date~of—-receipt

the Respondent No, 2, we vobserve7d' that the applicant.
was given personal hearing and Respondent No.2 by &

detailed order dated 14,9.1996, has disposed.of the

above two represent3tions of the applicant; True/_that- '
the representations were not disposed of withifn L stipula

LI ¥
ted time and Yes disposed of belatedly but after going

through the reply and also taking into account the

. gactg thit the respondents hasefiled unquslified

apology for the deldy involved We are satisfied that

no further action s-hm?d be taken in the CCPA, The

CCPA is accord«ingly dis;uﬁ.;ssed.
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/,«."ﬂ ‘M’________../
( D.Purkdyastha )} - (K K. D, saha )
Member (J) , i Member (A)




